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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

M.A.No,447/93
cend »
O.A, - 73 '-;’/:93 Date of Orxder 5,7.1993

BETWEEN 2

l. Cedella Satyanarayana
2.80nnu Sundara Rao
3, Gannavarapu Rama Rao .. Applicants,

AND

1, 2dditional Director General,
Armed Postal Services,
Army Headgquarters, New Delhi,

2. Branch Kecruiting Officer, )
Branch KRecruiting Office, .
No,.6-20=-15, East Point Colony,
- - Visakhapatnam - 23, AP,

3. The Superintendent of Post Offices,
Parvathipuram Division,
Parvathipuram - 532 502,

Vijayanagaram Dist , .. Respondents,

_ Counsel for the Applicants .o Mr.K.KfChakravarthy
LS
% Counsel for the Respondents .. Mr.N.R.Devraj
h
% ——

) CORAM 3
l HON'BLE SHKI A.B.GORTHI : MEMBER (ADMN,)
¥

HON'BLE SHRI T.CHANDKASEKHARA REDDY : MEMBER (JUDL.,)
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Order of the Division Bench delivered by

Hon 'ble Shri A.B.Gorthi, Member (Admn.).

All the three applicénts herein are working as
E.D.Agents 1in Parvathipuram Division. They were sent to the
Branch Recruiting Officer, Visakhapatnam on 22.7.1991 for
being tested for recruitment to the Army Postal Service
(APS). They were found suitable and were meaically declared

fit., However, they were not sent for training in the Army
because the respondents in the meantime took a decision that
only regular Group 'C' and 'D' employees of the postal
departmentﬁ would be eligibkle for recruitment in the APS as

Sepoy/Packers.

2. We have heard learned counsel for beoth the parties,
Mr.K.K.Chakravarthy, learned.counsel fcr the applicants has
drawn our attention tothe judgementg of this Bench of the
Tribunal datec 16.10.1992 in C.A.Nos. 784/92 and 736/62, 1In
those cases,while the application was rejected,it was left
open to the respondents to send the applicanfs therein for
recruitment to the APS in case of any future reguirment and
if there is any change in pelicy. Thereafter, respondents
despatch- the individuals concerned for recruitment and
training in the Army Postal Services. The contenticon of

the learned counsel for the applicants is that the applicants'
herein may also be similarly P& sent for recruitment and

training in the APS,
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" ‘Cne copy to Sri. K.K.Chakravorthy, advocate, 2-104,

One copy to Sri. N R DBV&I&J, Sr. CGsC, LAT, Hyd.
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Addltlonal Director General, Armed Postal Services,
Army Headguarters, New Delhl-w—éé,

_‘Branch‘Recfuiting Ofpicer, Branch Recruiting Office, [
-N0.6-20-15, East [Point, .folony, Visakhapatnam-23.

The Superlntendsnt uf Post GPFices, Parvathipuram Division,

" Parvathipuram=-502, Vijayanagaram District. - |

Maruthinagar, Hyd. = = . ..
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3. Mr . .N.R.Devraj, Standing Counsel for the
respondents states that as a result 6% some of the iudgements
of the Tribupalfin simi;ar-métters, similarly situated ED
kBERER employee§ were sent-for recruitment and training in
the APS on the Eondition that .on their release from the Army
Postal:Service Fhey wou%d n@t claim reguiar'absorption in the

flostal department. Learned counsel for the applicants accepts

this contention. *

- *

4, In view of the akove this application is disposed df
at the admission stage itself with a direction to the

Y Lowdin 5
respondents, respondent No.3A to send the applicants for

recruitment and training in the AFS as was done in respect of

similarly situated other ED emplo&ees in the past,

5, This OA is accompanged with MA,447/93 which is
for permission to file a single OA on kehalf of all the

applicants. For reasons stated therein the MA is alloweds

6. The Application is disposed of at the admission
stage itself with the above directions. The parties shall

bear their own costs.

T r-:J‘f‘“—‘-\\.\ﬂT ‘
(T.CHANDRASEKHARA REDDY) ~(a.R.GORTH)

Member(Judl.) Member (Admn. )

Dated: 5th July., 19S3

(Dictated in Open Court)
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